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MATTERS RAISED WITH PERMISSION
Demonstration by Chief Minister, MPs and MLAS of Madhya Pradeh
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SHRI PRAVEEN RASHTRAPAL (Gujarat): Sir, how can we discuss the conduct of a
Chief Minister here? ...(Interruptions)... ,

MR. DEPUTY CHAIRMAN: No, no; please ...(Interruptions)...
SHRI PRAVEEN RASHTRAPAL: The actions of the Chief Ministers ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I request you that it is Zero Hour. Once it is admitted,
respect the Chair. ...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL: Then, I will also ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, respect the Chair. You give the notice. Iflt is accepted,
you will also be allowed. ...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL: The High Court's observations .. (1ntmupttons)
MR. DEPUTY CHAIRMAN: Please, please, please ...(Interruptions)...

SHRIPRAVEEN RASHTRAPAL: ...(Interruptions)... concerning the Gujarat Chief Minister.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, don't raise those issues here. We have to tollow
certain rules. ...(Interryptions)...
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PROF. P.J. KURIEN (Kerala): Sir, she is misleading.

MR. DEPUTY CHAIRMAN: Mr. Kurien, please sit down. ...(Inferruptions)... Are you a
Minister to reply? You are replying! Please sit down. ...(Interruptions)...

PROF. P.J. KURIEN: Sir, she is misleading. ...(Interruptions)

MR. DEPUTY CHAIRMAN: This way, we will not be able to function. The way we have
been taking up the issues has been appreciated. Please allow this thing to go on. Please sit
down. ...(Interruptions)

PROF. P.J. KURIEN: Sir ...(Interruptions)

MR. DEPUTY CHAIRMAN: Let the government react. ...(Interruptions) Mr. Keshubhai,
please sit down. (Interruptions)... The procedure is, Zero Hour notices are given and Mr.
Chairman examines them. After examining the applicability, the notices are there and three
minues are given. The Member has every right to say whatever he wants to. You have a
right to say whatever you want to by giving a notice. So, please do not disturb. 1 will have
to again give her the time.
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Request to regularise services of Casual workers of BSNL in Orissa

MS. SUSHILA TIRIYA (Orissa): Mr. Deputy Chairman, Sir, I thank you very much for
giving me this opportunity to raise an issue relating to the casual labourers of BSNL in
Orissa who are still to be regularised. Inspite of the fact that they have served as casual
labour for a long time in different units of BSNL in Orissa they are still to be regularised
and they are to be counted as employees. The total number of these casual labourers is
about 1500. They have been demanding it for a long time and the BSNL Office in Dellti
has also sent directions to Orissa BSNL in this regard to regularise them and settle their
problems. This direction was given in 2003 but their problems are yet to be settled. Sir,
most of the casual labourers belong to the SC/ST and Backward Castes. Most of them
are from my district of Mayurbhanj. Last time the TDM had recommended only 21 cases
. to the BSNL. Orissa Circle for regularisation and out of that only 4 persons were

- regularised. Lastly, they have taken shelter of the court and the court has also directed
the BSNL to regularise them and settle their problems. Their lives are under stress and
their future is uncertain. My submission, through you, Sir, to the Minister is that inspite
of the intervention of the court and direction from the Delhi Office of BSNL the SC/ST/
OBCs casual labourers of BSNL in Orissa in general and casual labourers of my district
Mayurbhanj in particular who are also living below poverty line are regularised
immediately. The directions given by the court and the Delhi BSNL should be obeyed
by the Orissa BSNL as well its district units. Thank you very much.

SHRIPYARIMOHAN MOHAPATRA (Orissa): Sir, I associate myself with the submission
made by the hon. Member.

Dismay over Reported statement by Union Minister of Health and Family Welfare
agsinst people of Bihar and Uttar Pradesh for spreading diseases
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